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Petition(s) for Special Leave to Appeal (O No(s) . 5695/ 2016

(Arising out of inpugned final judgnment and order dated 22/02/2016
in SCA No. 18647/2015 19/02/2016 in SCA No. 18647/2015 passed by
the H gh Court O Cujarat At Ahnedabad)

BAKSH SECURI TY AND PERSONNEL SERVI CES PVT LTD Petitioner(s)
VERSUS
DEVKI SHAN COVPUTED PVT LTD AND ORS Respondent ( s)

(with appln. (s) for permission to file additional documents and
interimrelief and office report)

Date : 20/07/2016 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTI CE DI PAK M SRA

HON BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) H P. Rawal, Sr. Adv.
Ani rudh Sharna, Adv.
Anand Mukharji, Adv.
Ni pun Saxena, Adv.
D vya Anand, Adv.
For Respondent (s) Shyam Di van, Sr. Adv.
Madhavi Di van, Adv.
Ni khil GCoel, Adv.
Naveen Coel, Adv.
Ashut osh CGhade, Adv.

Pr eet esh Kapoor, Adv.
Hemant i ka Wahi, Adv.
Aagam Kaur, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard M. Harin P. Rawal, |earned senior counsel appearing
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Digitally signed by
for the petitioner and M. Shyam Di van, |earned senior counse
JAYANT KUVAR ARORA
Date: 2016.07.21

16:59: 25 I ST
Reason:

appearing for Respondent No. 1 and also M. Preetesh Kapoor

| earned counsel appearing for the State of Cujarat.

Argunments concl uded

Judgment reserved.



(Jayant Kumar Arora) (H. S. Parasher)
Court Master Court Master
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